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ORDER

Per Rajesh Kumar, AM:

These are appeals preferred by the two different assessee’s
against the orders of the National Faceless Appeal Centre, Delhi
(hereinafter referred to as the “Ld. CIT(A)”] dated 03.11.2023 &
28.12.2023 for the AYs 2014-15 & 2017-18 respectively.

At the outset, the Id. Counsel for the assessee submitted before the
Bench that the assessee has gone into Direct Tax Vivad Se Vishwas
Scheme, 2024 and the form no.1 of DTVSV has already been filed the
copy of which along with applications dated 03.12.2024, were
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ITA Nos.1 & 276/Pat/2024
Nutan Chaudhary; A.Y. 14-15 & Shishir Kr. Chaudhary; A.Y. 17-18

enclosed therewith. However, form no.4 is yet to be issued by the
department, which fact has been admitted by the Id. DR. The Id. AR
therefore prayed that the assessee’s may be allowed to withdraw
these appeals with a liberty to get these appeals revived in case the

assessee’s applications under VSVS are rejected for any reason.

Considering the facts on record we observe that assessee’s have filed
VSVS-24 and form no.1, have already been filed. Therefore, we are
inclined to dismiss both the appeals of the assessee’s with a liberty to
get these appeals recalled by filing Miscellaneous petitions if the
applications of the assessee’s under VSVS-24 are not accepted for any
reason whatsoever. In the result, the appeals of the assessee’s are

dismissed as withdrawn.

In the result, the appeals of both the assessee are dismissed as

withdrawn.

Order pronounced in the open court on 31.12.2024.
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